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ﬂduybuid[soalumberofmpor
soonbmic factors, such as,

. eoat of proBaction, ~ohanges in in-

put priges, teends in market
5 : in prices,

and supply, mw!\-orop price
patity, effeat on general peice level
‘and parity between prices received
and pﬂm paid by farmcrl etc. An

set up

to examine the mathoudlo for -

duction
of crops, to reviow the terms- of
trade between the agricultural and
non-agriceltural * sectors an@ to re-
::mnﬂ measures o}o fmprove

mnermvonm crop pro-
Ouction.

l-u of SC/ST certificates

Q&D:.BAPU JE @
mmMnmmrof ARE
Pwased - to state- ¢

to various

resud to issve of caste

osttificates to scheduited  castes/
saheduled- tubu

"Io’f so, what are the detais

' . !'Mhor Gomnmnt have

) vhnther any of the States
have sought permission for gwmg
l;z xation in thess mltructons ;

() whether -~ Government of
Mgeharashtra = have made request
for reconsideration of the deﬂmtlon
of ordinary ~ residence -

THE MINISTER OF LABOUR
AND WELFARE"

VILAS PASWAN) : (a) Yul,‘Asgl -

(b) The silient points of instruc-
tions issued to the.State Govern-
ments/U.T, Adminietrations for the

issue of SG/ST ocertificates are as
lodowl -

(i) that the person and his
sitanlly S g

-belong to the nom-
mity ciaimed;

TRAJFYA SABHA ]
" " entise_strugture of .a particular com-

o Questions: 7 80

(ii) thattho commypity is included-
the  Presidential Ordess
spedfymg the Scheduled Cas-
t¢s and Schefuled Tribes in
mlatfon to the conoerned State ;.

(iii) that the persons belong to
that State and to the alea.
within that State in respect
of which tho community has
been scheduled;

(iv) if the person daims to be
8 Scheduicd Caste, he shogld.
profess  cither the Hindu or
' the Sikh religion; -

(v) ift he person claims to be a
"~ Schedule@  Tribe, he may
profess any uliuon,

(vi) that he should be permanent
resident of the Stata on the
date of notification of"
the Preridential Order eppli-
cable in his case;

(vii) Action should be taken
against the offigisls under the
reevant  provisions of the -
Indian - Pena: Code. if any of
them is found to have issuea
mﬁ‘ms carelessly and with.

proper  verification in
addltion to the action to whom'
they are. liable under the
appropriate disciplinary rules
applicable to them

(viii) Action should be taken
against non-SC and Non-ST
persons holding false SC/ST

- certificates, deprive them of
the  benefits that they are
entitled to and impose appro-
priate  penalities and legal
action  against them and
against those who were res-
ponsible for the issue of such
ocertificates,

(ix) Cerificates will have to be
.issued by the revenue officials-
not below the rank of Tahsildar
for entry into Central Govern--
ﬂ:ment services and othu' bene~

ts
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{0} No, Sit
' (@) Yes, Sir.

w of Nstional Capital 1
Reglon:

Flan

429. SHRI . P. N. UL :
Wil vho. Misioter orw{?m;m

mwmbphﬂedtostm:

() the details of the National
Capital Region Plan unéer dewelop-
ment;

the - progress made so far
lng)thpkn,

() whether it is .faot that
the prommleundertlw sait
mmmwywm and

(d) the -steps Deing taken to.

step up the woérk of the project?

THE MINISTER OF URBAN
PEVELOPMENT (SHRI MURA-
sou MARAN) ¢ (a) Regional

mpmﬂ by thed National
Cl!ﬁ!el

n Planning- pro-
pomaninter-mhted set ‘'up policies
pmvi(ungme g;:m docongested and
use and settlomani’
mnqpoﬂ networ

infrastructure
and idennﬁcatlon and Counnter-

magnet townps for induced- deve-
wDelhl to-absorh the likely migrante
to 'y -

oy, regional

onai Plan has been

) Rogaind notified on 23-1-1989,

implementation of this Plan

un investment Plan has also been
prepared.

(c) and (dg far, 50 schemes
have been cially assisted by
the NCR Planning Board in Har-
yana, Rajesthan and Utter Pra-
émb, The total - investment om
these so far fs Rs. 117.63 croses.

regional land- -
evelopment of -

118 MAR. 1990)
|

j

to Questions, .. 87
New farm policy. for Detter deal to
farmers

'430. CHOWDHRY - -~ HARY
SINGH : - -
SHRIMATI SUDHA VIJAY'
“JOSHI- :

Will the Minister of AGRICUL--
TURE de¢ pleased to state:

a')wh:.tthu Government are
working 3 now farm polivy to-
p'rﬁvxde 2 Dbetter deal to farmars::
e

®) if w0, ﬁ_n Getails themeof 7

THE DEPUTY PRIME MINI- -
STER AND THE MINISTER OF
AGRIOULTURB SHRI DEVI
1AL) : (a) an6 (b) As part of
thonevfampolicy the Gowvern- -

_ment have lmtintedgeﬁon on

evolving a series of
teemmbatterdcalforthefarM'
by way %f”
strategy tion L
rmesy o ponion of oo

~ of treating iculture as industry,
refinemants 'F“

compmhensive

orop mmnoe scheme, provi
jate  oredit and improw::
marketing "~ infrastrugture by way -
oflemnguqururalgodownunng_
overall securing about 50% of

- the plan. outlays for agricultare

and rural areas.

Anomaly in the pay-scale of Junior -
Engineers in the Central Public -
Works Department

431, SHRI NARAYANKAR :
Will the  Minister of URBAN ~
DEVELOPME‘TI‘ be pleased to
-8tate ¢

(a) whether Government pro- -
pose to remove the anomaly in the
pay scale af the Junior Engincers of -
the CPWDj and -



